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BEFORE THE ADJUDICATING AUTHORITY
(NATIONAL COMPANY LAW TRIBUNAL)
AHMEDABAD BENCH
AHMEDABAD

IA 353 of 2019 in/with C.P. (LB) No. 114/NCLT/AHM/2018

Coram: Hon’ble Mr. HARIHAR PRAKASH CHATURVEDI, MEMBER JUDICIAL
' Hon’ble Ms. MANORAMA KUMARI, MEMBER JUDICIAL

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF AHMEDABAD BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON 03.07.2019

Name of the Company: Sunil Kumar Kedia Resolution Professional for
Anjali Infracrete Pvt. Ltd.

Section of the Companies Act:

section 12A Insolvency & Bankruptcy Code r.w.
30A IBBl req 2016

5.NO. NAME (CAPITAL LETTERS) DESIGNATION REPRESENTATION SIGNATURE

. KOHIT LALWANI ADV. PePLICANT W

ORDER

The Applicant is represented through their respective Learned Counsel(s).

The instant application is filed by the Applicant under Section 12 (A) of the

Insolvency & Bankruptcy Code with a following prayer:

“ Pass an order approving the application for
withdrawal of Corporate Insolvency Resolution
Process submitted by Applicant T, hrough Resolution
Professional  approved b y  Committee  of
Creditors(CoC) in its 2nd meeting dated 17.06.2019 by
more than 90% ascent, in terms of Section 124 of the

Insolvency & Bankruptcy Code 2016 read with
Regulation 304 of the CIRP Regulation 2016

T'he Notice was issued to the Committee of Creditors on 25.06.2019, in response to that

the CoC has sent No Objection through RP Mr. Sunil Kumar Kedia

Corporate Insolvency Resolution Process.

Vs “ W _ _ -/_V@ -




VS

In view of the above said Resolution of the Committee of Creditors,

by the RP is hereby allowed.

an application, so filed

‘Accordingly, the CP(IB) 114 of 2018 is allowed to be withdrawn and the Corporate

Insolvency Resolution Process is recalled.

MANORAMA KUMARI HARIHAR PRAKASH CHATURVEDI

MEMBER (JUDICIAL) MEMBER (JUDICIAL)

Dated this the 3rd day of July, 2019.




